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(b) whether it is also a fact that the 
construction activity has suffered because of 
Urban Land Ceiling Act and lakhs, of 
construction workers have been rendered 
unemployed; 

(c) whether Government propose, to 
amend the Urban Land Ceiling Act; if sot 
when; and 

(d) if not, what are the reasons therefor? 

THE MINISTER OF WORKS AND* 
HOUSING (SHRI ABDUL GHAFOOR): (a) 
and (b) Yes, Sir,. However, it is difficult to 
say as to what extent the Urban Land (Ceiling 
& Regulation) Act, 1976 lias contributed in 
rendering construction workers unemployed. 

(c) Proposals for amending the Urban 
Land (Ceiling & Regulation) Act, 1976 with a 
view to removing the difficulties in its 
implementation are in process and the 
amending biil will be introduced as foon as 
ihe requisite fprmalities are completed. 

(d) Does not arise. 

 Registration of  workers under RLEGP 

673. SHRI DHULESHWAR MEENA: 
Will the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state: 

(a) whether Government are considering 
a scheme to register workers under the Rural 
Landless Employment Gurantee Programme 
to achieve the target of 100 days of 
employment for each landless worker per 
year; and 

(b) if so, what are the broad outlines of 
the scheme? 

THE MINISTER OF STATE IN THE . 
DEPARTMENT     OF  RURAL     DEVE-
LOPMENT (SHRI CHANDULAL CHAN-
DRAKAR):   (a)  Yes, Sir. 

(b) The modalities of the scheme are being 
worked out. 

 


